IN THE CENIRaL ADMINISTRATIVE TRIBUNAL : HYDER&BsD BENCH

‘AT HYDER&BAD

Oen,NO,1112,/93 ' Date of Orders: 1,1,97 .
BETHEEN 2 .
KeGanga Rao .. Applicant, f

AND
for DOS (L), T
Naval Head Quarters,

New Delhi-llo ot1, .« ReSpondent,

Counsel for the Applicant .. Mr, M.,Pandurangaz Raol
Counsel for the Respondent .o Mr, V.Bhimanna
CORAI 3

HON'BIE SHRI R, RANGARAJAN : MEMBER (ADMN,)

HON'SLE SHKI B.S5, JAI PARAMESHWAL ¢ MEMBER (JUDL.)

8 R D E R

X Oral order as per Hon'ble Shri R.Raﬁgarajan, Member (Admn,) X

None for the applicant, Mr,V.Bhimanna, learned

standing counsel for the responGents,

2. ' This OA was'adjOurned on 9,12.96, 10,12,96 when it was
posted for final heardgng, On 13,12.96 and 31,12,96 when it was
posted for final hearing onCe &gain the applicant’'s counsel was
not present. Even today when it [@§Sposted for dismissal no
represéﬁtation ﬂelthgr from the applicant ﬁor from his counsel,

il

In v1eu of the aazauif‘of the applicant tO presSent his case

the 04 is dismissed for default, Ho COSts.axvr\gﬂfﬁg_,,ﬂ’fégi

( R,.ANGARATAN )
Membzr (Gmn, )

Dated : lst January, 1997

(Dictsted in Open Court)
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IN THE CENTRAL ADMINISTRATIYE TRIBUNAL HYDERABADBENCH HYDERABAD

M.A .NO.107/97 in 0.,A,N0.1112/93
Batueen; ’ ’ Date of Ordar:20.2.87

KJ32nga Rao

A JesApplicant,
nd :

o

13 The Chief of the Naval Staff,
Por DOS(L), Naval Hpad Quartars,
New Delhi = 110 011.
«esRespondents, -
Counsel for the Applicant : ﬁr;m:panduranga Rap

Mre' «Ehimanna

-

Counsel far the Respondent

C ORA Mz

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THEMHON'BLE SHRI B.S.BAI PARAMESHWAR : MEMBER (3J)

THE TRIBUNAL [ADETHE FOLLOJING DRDER:

Though this M.A, is posted for dismissal to day.
No representation for the applicant side. Hence this MR is also

dismissed,
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